
2373 Written Answers K ARTIKA  19, 1688 (SA K A ) Written Ansioer* 2374

Bank are also endeavouring to open 
more branches in rural areag.

(d ) No, Sir,

Repayment of Foreign Loans

*218. Shri Sezhiyan: Will the
ter of Planittng and Social Welfare
be pleased to state;

(a ) whether the attention of Gov
ernment has been drawn to comment 
made by a Member of the Planning 
Commission at the Export-Import 
Council held in Bombay on the 17th 
September, 1966 regarding the failure 
of the planning in respect of repay
ment of foreign aid;

(b) whether Government have 
made any assessment of the extent 
of th» failure; and

(c) the remedial steps taken or 
proposed to be taken in the matter?

The Minister of Planning and 
Social Welfare (Shri Asoka Mehta):
(a) Yes, Sir. At the meetmg refer
red to. Prof. V. K, R. V, Rao, Mem
ber, Planning Commission, said that 
until now it had not been recognised 
sufficiently that if the country bor
rowed from abroad, interest payments 
and repayments of capital could De 
made only through more production 
and more exports.

(b) and (c). The question of fail
ure of planning in regard to repay
ments of foreign aid does not arise, 
since the Grovernment has not default
ed at any time in making the schedul
ed repayments. The problem of 
balance of payments in relation to 
planned development and the attam- 
ment of self-reliance has been 
studied from time to time particular
ly since the formulation of the Third 
Plan. The Draft Outline of the 
Fourth Plan lays particular stress on 
the attainment of self-reliance as 
early as possible, and sets out in 
detail, in chapter II, the measures 
that are proposed to be taken to 
attain this goal by the beginning of 
the Sixth Plan.
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4. 25

Import Licenses for Pharmaceatlcal 
Raw Materials

*220. Dr. L. M. Singhvi: Will the 
Minister o f Health and Family 
Planning: be pleased to state:

(a ) whether it is a fact that the 
liberalised import policy implement- 
#*d by Government has resulted in 
giving import licenses for finished 
raw materials particularly in the 
pharmaceutical fields for which suffi
cient installed capacity exists in this 
country;

(b ) if so, whether Government 
have taken up the matter with the 
licensing authorities concerned; and

^c) whether any action has been 
taken to rectify the lapse?

The Minister of Healtli and Family 
Planning (Dr. Snshila Nayar): (a>
The Ministry of Commerce had libe
ralised the policy in respect of im
port of raw materials by Actual 
Users in the small scale sector for 
the period April, 1966— March 1967. 
Under the liberalized F>olicy, it had 
been decided to issue special impon 
licences for import of raw material* 
to units in Small Scale Sector, the 
import entitlement for the special 
licence being three timeg the value of 
the import licence for raw materials 
issued for the licensing period April 
1964— March 1965 or if no licences 
have been issued to the aplicant for 
the period April, 1964— March 1965» 
twelve times the value of the import 
licence for raw materials issued to 
him for the period April 1965—^March
1966. It had also been stipulated 
that the special import licences would 
be issued for the same items of raw 
materials as were covered by the 
licences issued for the period- April, 
1964—March, 1965 or April, 1965- 
March, 1966 as the case may be. It 
is, therefore, likely that special im
port licences have been i»sued lor 
certain raw materials included in the 
licences for the basic years lor which 
no adequate production capacity 
might have existed during the baaic




